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0O.A.No.35 of 2006

Order dated 27.09.2007.

When the case is called, Learned
Counsel for the Respondents filed a Memo annexing
order dated 21% and 22" September, 2007; whereby
according to the Respondents the applicant’s
grievance has been redressed. None is present on
behalf of the Applicant. Taking into consideration the
orders filed today by the Learned Counsel for the
Respondents, this OA is disposed of for having
infructuous. Liberty is however given to the App“li_cant

to revive this OA through a MA, if he finds that his

entire grievances have not been redressedéz/
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